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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTE,RN ZONE BENCH, FINANCE CENTRE,

3*'FLooR, NEw rowN, KOLKATA

Miscellaneous Application No.3 0 12025 I EZ

Arising out of:

SAR I o
^bgL 

Original Application No. 12912022182

In the matter of :

Subhas Datta

...Applicant

Versus

Viswa Bharati University & Ors.

Respondents

FURTHER REPORTS OF COMPLIANCE FILED ON tsEI-IALF OF THR RESPONDENT

NO.3/DISTRICT MAGISTRATE, BIRBHUM, TO THE DIRECTION DATED 21.01.2026

PASSED BY THIS HON'BLE ]'RIBUNAL IN MISCELLANEOUS APPLICA'|ION NO.

3OI2O25IEZ IN ORIGINAL APPLICATION NO. 129/2O22IEZ.

I, Shri. Dhaval Jain, son of Manoj Kumar Jain, aged about 36 years, by faith Jain

working fbr gain as the District Magistrate and Collector, District- Birbhum, having office at

P.O. & P.S. Suri, District Birbhum, West Bengal , PIN 731101, clo hereby solemnly affirm

and say as under :-'

l. That I am presently posted as the District Magistrate and Collector, Birbhum District

having my oflice at Suri, Post Oflice & Police Station- Suri, District- Birbhum, West Bengal.

I am the Respondent No.3 and I have made myself acquainted with the facts and

circumstances of the case and as sirch I am competent to swear sign and affirm this affidavit.

2. That, the State respondents have already filed their respective Reports/Affidavits/

Action Taken Reports on dilferent occasions during proceedings of the Original Application

and the facts, action taken reports and pleadings thereofas already placed thereon before this

Hon'ble Tribunal, are not reiterated herein to avoid prolixity and the deponent craves kind

leave of this Hon'ble to refer to and rely upon the same as an<l when necessary.
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3. It is further respectfully submitted that the deponent has also filed a Report of

Compliance dated 16.01.2026 before this Hon'ble Tribunal placing on record certain facts of

and steps taken towards compliance to the solemn directions of this Hon'ble Tribunal and the

statements/averments made therein are not reiterated in details for the sake of conciseness

and to avoid prolixity. The deponent craves kind leave of this Hon'ble Tribunal to refer to

and rely upon the same as and when so necessary. It is further humbly submitted that the

present compliance affidavit is being filed in continuation and addition to the aforesaid facts

of compliance already placed before this Hon'ble Tribunal vide the said Report of

Compliance dated 16.01.2026.

4. For the sake of brevity, it is placed that this Hon'ble Tribunal, by solemn order dated

08.02.2023, while disposing of the Original Application No.129l2022182, was pleased to

observe and direct, inter alia, as follows:

"27. Coming to the Minutes of the Meeting held between the various authorities

on I l.l1.2022 with the Registrar of the University chairing the meeting, the views

of the University, the Inspection Report in the light of the orders of the Tribunal,

the following points have been duly considered.

t-'
,>
flt
r1

+

a

a

It was agreed that Solid Waste and Liquid Waste Management matters of
Visva Bharati Campus in compliance of Solid Waste Management Rules,

2016, is to be taken care of by Visva Bharati (for their own area, which is

outside the jurisdiction of any local body) and Bolpur Municipality for
the rest of the areas of the Campus belonging to Ward No.l, 2, 3, 4, 6, 7 &
e).

Visva Bharati will provide an area map (preferably Auto Cad Map) .for
detailed and clear understanding and demarcation of Bolpur Municipality
Area and Visva Bharati owned Areafor -further action.

A Detailed Project Report (DPR) and Micro Level Plan for Solid and

Liquid Waste fuIanagement of Visva Bharati Campus needs to be

prepared. For this, the State Government in the Urban Development and

Municipal Affatrs Department will engage a Micro Planning

,?'
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a Micro Planning Organization will prepare the DPR and Micro Plan with

support from Visva Bharati and Bolpur Municipality.

One DPR will be prepared for Integrated Solid Waste Management

considering Fresh and Legacy Waste Management, Construction and

Demolition Waste Management, Hazardous Waste Management, Bio-

Medical Waste Management and E-Waste Management. Another DPRwill

be prepared fo, Liquid Waste Management, considering Water Body

Conservation, Used Water Management and Faecal Sludge Management.

For preparation of the DPR and Micro Level Plan, enumeration of area

will be conducted jointly by the enurnerators of Visva Bharati and Bolpur

Municipaliry.

State Government through Local Administration will try to solve the

environmental problem of the pond of Bhubandanga Bundh.

After preparation of DPR, part of Visva Bharati owned area which is

outside the jurisdiction of any local body is to be covered by Visva Bharati

and other areas of the Campus and fringe areas belonging to the

jurisdiction of Bolpur Municipality are to be taken care of by the Bolpur

Municipality.

As a Bulk Waste Generator, for Solid and Liquid Waste Management,

Visva Bharati may choose one of the following two options: -

i. A setup its own Waste Management System at their own area

and run the same on their own.for the Campus Area, which is

outside the jurisdiction of any local body.
i

ii. Against user fee, infrastructure establishment & manpower

support cost and other necessary support, may take these

s ervices from Bolpur Municipality.

The State Government may build & operate the system for Solid Woste

Management and Sewage Treatment Plant $fP) for Santiniketan, else the

University will approach the UGC/MoE to aruange for CAPEX and

OPEX.

The cost of engagement of lulicro Planning organization and cost of
enumeration (wage of enumerators and logistic support) is to be borne by

Urban Development and Municipal Affairs Department.

a

a
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o The environmental pollution of Fair (Poush Mela) and other ceremonies

(if organized by Local Administration and permitted by Visva Bkarati) in

the Visva Bharati Area, is to be managed by a Waste Management Agency

engaged by Urban Development and Municipal Affairs Department.

o West Bengal Pollution Control Board will visit the Pearson Alemorial

Hospital of Visvo Bharati for inspecting the condition of incineration and

for necessary clearance of WBPCB.

West Bengal Pollution Control Board shall issue advisories to Visva

Bharatifor Waste Management as mentioned in the Minutes: -

The points noted in the Minutes of the Meetingfor discussion have

similarly been outlined under the heading "Decisions Taken", paragraph

1 to 8 and sub-paragraph (a) to ft), and paragraph-9 to 14 which have

alre ady b e en extr acte d her einab ov e.

o

CI
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28. However, from the Minutes of the Aleeting and the projected action to be

taken either by the Governrnent at its level or by the Visva Bharati University, we

find that no timelines have been givenfor execution of the various projects.

29. However, considering that this mqtter has been under consideration of the

Tribunal since 2016 and from time to time orders have been passed by the

bunal which have not activated the authorities till the present Original

cation No.129/2022/EZ was taken up and orders passed therein, we direct

stakeholders to complete the various projects decided upon in the Minutes

Meeting dated I l. I 1.2022 by 31.12.2024.

5I A compliance Report on ffidavit shall be filed by the District Magistrate and

Collector, Birbhum by 31.01.2025 be/bre the Registrar, National Green Tribunal,

Eastern Zone Bench, Kolkata with copy to the Applicant... "

5. That, in the proceedings dated 21.01.2026 in the present Miscellaneous Application,

this Hon'ble Tribunal, after considering the compliance reports filed by different authorities

including the one dated 16.01.2026 filed by the deponent, was pleased to observe that the

orders of this Hon'ble Tribunal have not been complied with despite expiry of long period of

time and therefore, this Hon'ble Tribunal was further pleased to direct the respondents to file

.S
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further reports regarding compliance and to show-cause to the proposed aotions to be taken

against the respondents.

6. In compliance to the aforesaid solemn directions dated 21.01.2026 of this Hon'ble

Tribunal, I am filling the present further Reports of Compliance.

7. At the outset, I most humbly submit that I have the highest regard and unalloyed

veneration for every judicial order passed by this Hon'ble Tribunal, to which I am ever bound

to comply within the stipulated time frame and it has always been my best endeavour to

comply with the same to uphold the dignity and majesty of this Hon'ble Tribunal. However,

there is unwilling and bonafide delay in complete compliance of the solemn directions of this

Hon'ble Tribunal passed in the instant matter, which is purely unintentional and not wilful,

for which I sincerely tender my unqualified apology before this Hon'ble Tribunal.

8. I respectfully submit at this stage that I have taken charge of the office of the District

Magistrate, Birbhum on29.10.2025 artd I have no knowledge of the said solemn directions of

this Hon'ble Tribunal prior to that. I most respectfully submit that after coming to know of

the aforesaid solemn directions of this Hon'ble Tribunal in the present matter, I have taken all

and every steps towards due compliance of the same.

9. That, in continuation and addition to the facts of compliance already placed before

this Hon'ble Tribunal in the Report of Compliance dated 16.01.2026 filed by the deponent,

the further steps taken towards compliance of the solemn directions of this Hon'ble Tribunal

are humbly placed herein below for kind consideration of this Hon'ble Tribunal.

That, on 31.01.2026, a meeting was organized under the chairmanship of the

Principal Secretary of UD & MA Department, GowB in participation of the

Vice-Chancellor and other oftrcials of Viswa Bharati University, the District

Magistrate, Birbhum, the authorities of Bolpur Municipality, authorities of the

Municipal Engineering Directorate and detailed deliberations were made by

the authorities, wherein it was decided, inter alia, that:
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(i) Daily collection of fresh waste from all waste generating entities of

Viswa Bharati University campus would be made by the Bolpur

University against a User Fee once it is mutually decided.

(ii) The wet waste collected could be processed by the University in its

two wet waste processing units (vermi composting) at Shantiniketan

and Sriniketan.

(iii) An interim Material Recovery Facility (MRF) would be set up within

the Viswa Bharati University campus for which technical support is to

be provided by the State Government and necessary fund is to be

provided by the University.

(i") The Municipal Engineering Directorate would visit the water bodies at

Bhuvandanga where three drains discharging used water fall polluting

the said water bodies and to suggest solutions thereof.

(v) A joint visit would be conducted by the University authorities, District

Administration, Offrcials of the UD & MA Department along-with

expert of Solid and Liquid Waste Management to work out further

course ofactions.

(vi)

'$IEsr
The University authority is to write letter to the District Administration

and UD & MA Department regarding their consent for the aforesaid

arrangements for solid and liquid waste management.

Photocopy of the minutes of the aforesaid meeting dated

30.01.2026 is annexed hereto as Annexure-R3/l.

That, in terms of the aforesaid decision, the Special Secretary, UD & MA

Department addressed a letter dated 30.01.2026 to the Viswa Bharati

University authority scheduling a joint visit to the University Campus to be

A
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conducted on 03.02.2026 by the University authorities, District

Administration, authorities of Bolpur Municipality and Municipal Engineering

Directorate along-with UD & MA Department to observe the existing situation

of solid and liquid waste management of the University campus and to suggest

f'urther course of action. It is pertinently stated the in the said joint visit, one

expefi member of the State Level Task Force was also included in the said

inspection team.

Photocopy of the aforesaid letter dated 30.Q1.2026 addressed by the

Special Secretary of UD & MA Department to the Biswa Bharati University

scheduling the joint visit is annexed hereto as Annexure- P.312.

That, the scheduled joint visit of the officials of Biswa Bharati University,

District Administration, Bolpur Municipality, Municipal Engineering

Directorate and UD & MA Department along-with the expert member took

place on 03.02.2026 and the said team reviewed the existing situation of solid

and liquid waste management of the University campus. After the visit, a

meeting was also took place between the members of visiting team and

deliberations were made on the issues. In the said meeting, the need for

strengthening infrastructure for scientific processing of biodegradable and

non-biodegradable waste was emphasized and it was initially decided that

mandatory segregation of waste at source into wet, dry, domestic hazardous,

and other categories shall be enforced across the University campus, for which

the Bolpur Municipality, after making an enumeration, would prepare an

estimate/budget for user charges/fees and convenience fees to be collected

from Visva-Bharati University and once the aforesaid fees are mutually

deoided, Bolpur Municipality would oommenoe daily oollection of waste, a

portion of the wet waste would be processed at the existing Vermi Compost

Plant within Visva-Bharati University, while residual waste would be

transported to an 'interim processing location at the existing dumpsite of

SADAR CO
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Bolpur Municipality. With regard to the liquid waste management, it was

deliberated in the said meeting dated 03.02.2026 that, two of the four major

water bodies within the Visva-Bharati campus at Bhuvandanga, are heavily

infested with water hyacinth and Biswa Barati University has already awarded

a contract for cleaning of the said water bodies. It was further deliberated that

interception and diversion of the three major drains falling in the said water

bodies would be taken up and in the interim period, the University would

prepare a comprehensive Used Water Management Plan for the entire campus.

Some photographs of the aforesaid joint visit dated 03.02.2026 to the

University campus conducted by the officials of the Biswa Bharati University,

District Administration, Bolpur Municipality, Municipal Engineering

Directorate and UD & MA Department along-with the expert member and the

meeting held thereat, are annexed hereto as Annexure-R3/3.

That, in terms of the aforesaid deliberations and discussion dated 03.02.2026,

the Bolpur Municipality prepared an estimate of monthly expenditure/user

fees for daily collection and processing of the waste and communicated the

same to the Viswa Bharati University by their letter dated 16.02.2026 for their

eonsent/agreement.

Photostat copies of the aforesaid estimate of user fees and the letter

dated 16.02.2026 communicated to the viswa Bharati University by the

Bolpur Municipality are annexed hereto as Annexure-R3/4.

That, the viswa Bharati university authorities, in its meeting dated

18.02.2026, discussed on the issue quantum of waste generated by the

University as assessed by the Bolpur Municipality and on the aforesaid

estimated user fees submitted by the Bolpur Municipality and the University

decided to approach the Bolpur Municipality for allowing a lump sum

concession. In response to the said approach, the Bolpur Municipality

Mt)
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addressed a reply communication dated 26.Q2.2026 to the Viswa Bharati

University allowing a substantial concession of manpower cost to be engaged

for collection and processing of the waste.

Photostat copies of the aforesaid minutes of the meeting dated

18.02.2026 of the Viswa Bharati University along-with a copy of the aforesaid

reply communication dated 26.02.2026 of the Bolpur Municipality ate

annexed hereto as Annexure-R3/5.

That, upon making an internal survey, the Viswa Bharati University ultimately

assessed the quantum of waste generated by the said University to be 4 (four)

tonnes per day which would comprise 2.9 tonnes wet waste and 1.1 torure dry

waste and made communications dated 05.03.2026 to the UD & MA

Department and dated 09.03.2Q26 to the deponent conveying their decision

that the Viswa Bharati University will make door-to-door waste collection in

the university campus by their and they will pay an user fees of Rs.60,000/-

per month to Bolpur Municipality towards processing of waste by the Bolpur

Municipality at its designated processing location. In reference to the aforesaid

communication dated 09.03.2026 of the Viswa Bharati University, the

deponent has issued a letter dated 24.03.2026 to the Bolpur Municipality

requesting them to take immediate steps t'or processing and disposal of the

and segregated waste by the Viswa Bharati University

Photostat copies of the aforesaid internal survey conducted by the

iswa Bharati University as regards quantum of waste generated at the

university campus, the aforesaid communications dated 5.03.2026 addressed

by the viswa Bharati University to the UD & MA Department and dated

09.03.2026 addressed to the deponent together with the letter dated 24,Q3.2026

issued by the deponent to the Bolpur Municipality are annexed hereto as
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(VD It is respecttully submitted that having conducted the aforesaid several

meetings, joint inspections conducted by the officials of the Visva Bharati

University, District Administration, Bolpur Municipality, UD & MA

Department, the following steps have been taken towards management of solid

waste generated from the university campus.

(i) Since 26.03.2027, the University has commenced daily waste

collection and its segregation, on its own cost and mechanism

and the same are being transported to the processing sites of the

University.

(ii) The bio-degradable wastes are being processed through

composting and vermi-composting by the lJniversity in its

campus.

(i ii) The residual segregated waste is being transported by the

Viswa Bharati University to the existing designated dump site

of Bolpur Municipality situated at Khosh Kadampur fbr fr"rrther

processing and disposal by Bolpur Municipality. Pertinently, it

is submitted that the Viswa Bharati University and the Bolpur

Municipality have entered into a Memorandum of

IJnderstanding dated 27 .03.2026 tbr a period of one year

regarding the scope and responsibilities of the works to the

carried out by them as regards collection, segregation and

processing of the solid waste and the agreed user fees to be paid

by the university to the Bolpur Municipality.

(iv) That, the Bolpur MLrnicipality has received 545 kilo grams of

segregated solid waste tiom the University on26.03.2027 in its

Processing Unit and the Bolpur Municipality has taken steps to

ensure proper segregation and focused handling of dry waste
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materials. Requisite intiastructure has already been developed

in the said site, including a fully functional approach road fbr

smooth transportation, a processing platform with a capacity to

handle up to 4 tons of waste, and five separate pits for

systematic processing. Additionally, all electrical works have

been completed to support operational activities. Trained

labourers have already been engaged for the segregation

process to ensure efficient handling of waste, and the

segregated plastic materials will be sold to a recycling agency

for further recycling. However, the work of installation of

further requisite machinery is currently pending on the onset of

embargo under the Model Code of Conduct in view of the

ensuing Legislative Assembly Election- 2026 and the

procurement process is expected to be initiated once such

embargo is lifted after completion of the election process.

Some photographs showing daily collection,

segregation, transportation of solid waste by the Viswa Bharati

University and the processing of residual waste at Bolpur

Municipality's processing unit together with a copy of the

aforesaid MoU dated 27.03.2026 are annexed hereto as

Annexure-R317.

(VIID It is humbly submitted that the State Government of West Bengal in the UD &

MA Department, vide the Letter dated 10.03.202G, has engaged the School of

water Resources, Indian Institute of Technology Kharagpur to prepare a

Detailed Survey Report for Swage Treatment Plant (STP) of Viswa Bharati

University covering the components of drainage network and installation of

Sewage Treatment Plant cum Faecal Sludge Treatment Plant. The said agency

has already conducted site visit cum survey of the university campus on
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17.03.2026 and the DPR is pending fbr preparation and finalization by the said

agency. It is submitted that once the said DPR for S IP is finalized which is

expected to be completed within two months, the same shall be handed over to

the Viswa Bharati University to take steps for construction of the same by

their own.

Photostat copy of the aforesaid engagement letter dated 10.03.2026

issued by the UD & MA Department to the School of Resources, IIT

Kharagpur tbr preparation of DPR lbr STP lbr Viswa Bharati campus is

annexed hereto as Annexure-R3/8.

(IX) That, the Viswa Bharati University has completed the works of cleaning and

restoration of the three water bodies at Bhuvandanga through their engaged

agency.

Photostat copy of the work order dated 05.02 .2026 issued by the Viswa

Bharati to the engaged agency for the said work of cleaning and restoration of

three water bodies, some photographs showing the presently restored status of

the said water bodies are annexed hereto as Annexure-R3/9.

(x) It is pertinently submitted that the Viswa Bharati University has addressed a

letter dated 19.02.2026 to the Ministry of Education, Department of Higher

Education, GoI requesting for a special recurring grant for a sum of Rs. 15.00

lakhs for the f-rnancial year 2025-26 and Rs. 1.5 crore fbr the financial year

2026-27 for payment of user fees to Bolpur Municipality for the purpose of

-to-door waste collection and disposal of the same as well as for granting

H-o5sAl
o TARv

SADAR COURT

REGD'

a special capital grant for a sum ol Rs. 13.00 crores towards setting up of a

sewerage treatment plant as per the detailed project report to be prepared by

the UD & MA Dept, GowB for the area of viswa Bharati University campus.
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Photostat copy of the aforesaid letter dated 19.02.2026 addressed by

the Viswa Bharati University to the Ministry of Education, GoI for sanction of

grant is annexed hereto as Annexure-R3/10.

(XI) That, the Executive Engineer, Birbhum Division, Municipal Engineering

Directorate has prepared an estimate of Rs. 33,04,9831- towards diversion of

three drain outfalls falling at water bodies at Bhuvandanga and construction of

a culvert thereat and forwarded the said estimate to the deponent. In turn, the

deponent has issued a letter dated 25.03 .2Q26 to the UD & MA Department

for according Administrative Approval and Financial Sanction of the said

proposed work of diversion. It is submitted that the deponent is closely

maintaining liaison with the concerned authority and the said work of

diversion may be completed within three months once the said sanction is

received.

Photostat copy of the afbresaid estimate fbr diversion of the said three

and the letter dated 25.03.2026 addressed by the deponent to the UD

MA Department are annexed hereto as Anenxure-R3/l1

i most humbly reiterate that I have highest regard and unalloyed veneration for every
.d

judicial order passed by this Hon'ble Tribunal and it has been always my best

endeavour to comply with the same to uphold the dignity and majesty of this Hon'ble

Tribunal. However, the delay in due compliance of the solemn direction of this

Hon'ble Tribunal within the stipulated time frame and to file the compliance

reporVatfidavit thereof before this Hon'ble Tribunal in due course, was purely

unintentional, bonafide and not wilful, for which I once again sincerely tender my

unqualified apology before this Hon'ble Tribunal.

In view of what have been stated and submitted by me in this affidavit, I most humbly

submit that I have taken immediate and every steps for due compliance of the solemn

direction of this Hon'ble tribunal and there is no case of wilful non-compliance and/or
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violation of such solemn direction. I therefore most humbly pray that this Hon'ble

'fribunal may graciously be pleased to condone the delay occurted in complete

compliance of the said solemn directions and pass appropriate order(s)/direction(s)

dispensing the deponent from the proposed consequential actions/prosecution for

alleged non-compliance of the direction of this Hon'ble Tribunal, as recorded in the

order dated 21.01.2026 passed in the present miscellaneous application.

The statements made in paragraphs I ancl 2 of the foregoing affidavit are true to my

knowledge, those made in paragraphs 3,4, 5, 6,8, 9,are information derived from the

available records, which are maintained in the office of the deponent in usual course

business and as obtained from different authorities and the rest are mv

submission and prayer before this Hon'ble Tribunal

D[q^,aFt(n](:'
Deponent Dlstrlctrrraelstr;

bv me

21lazlzo26

r/ae*1f 4 t*8f zantVeri-fication

l, Shri. Dhaval Jain, the District Magistrate and Collector, Birbhum District, do hereby

solemnly affirm and verify that the contents of the statements made in the above paragraphs

of the affidavit are true and correct to the best of my knowledge and belief. No part of the

same is false and nothing material has been concealed therefrom.

Verified at Suri, Birbhum, this the e!fr-Oay of March,2026.

D-t"rur,ltf qUOC.
I

DePonegig,iL 
rr,1 agistrato

BirbhumSolemnly
day of 9t
ttv d nent

don
0 '40

ntified by
ln ,Advocate

M

r
I

ldentified by me

/50*'^r,:ff!;tt"'^Dil4,

I\ -r-rAtq,\r
suRl sADAR COURT, BIRBHUM

A?-l o2TE9lZ*

F leena/ate*lea*1
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Urba' r""",,3lil;ll3:ill#Xi,]:nffi:x1" r)cp*r*tment
NAGA}LA,YAN, l)fi-8, Sector-I
S*lt. I;rke, Xolliata-7oa o(>4.

Mcnro IIo. 236- UDMA-z8ort{ttl/tglzozt l}ate : o5.az,zazb

Frorn r Shri Joly Chaudhuri IIBCS (Exe.),
Special Sccretnrl'to thc Gort. of !trrest Bengal,
lJrban I)evelopment & llruricipal Affairs Departntent &
",ldrninistrator', llidharrn{lgnr.

'l\r ; District Magistratc.
Birbhunr Ilistr"ict

Sub : Minutes of the meeting regarding several issues of Solid & Liquid
Waste Managernent of Vislta Bharati area.

Sir,

Apropo$ the cit;:tioned sul.rjee t, I iiui tu er:close lxlreu,ith thc Minutss of the Meeting chaired

b.t, Principal Secretary, UD & i\,1;\ Dcpartment on 'lr*t .Ianuary, zot6 rvith Yisrva Ilharati

llistrirt Aclrlinistration, ilulpur &lunieipality & l,tl,Ll regariting sever&l issues of Solid lVaste

& l,iquirl Waste Management r:f'\Iisrva Bharati area against thc Hon'ble NGT case i,ide OA

na.12qf '2ao2ll;,2.

This is tor y'oui' kind informatioil an{i necrrssai}'actior}.

Arfnnc;rh[+ - ?3lL

linclo : r\-s statetl

'. Menro itio. zg6-r(6)-UDIVIA-:8orr(rr)/t3lzozt
Copl' forrvarded lr:r kind infornration to :

(r) Yice Chancelior, Visrn'a Bharati Univcrsiry.
(z) Director, SLIDA
(g) Chief Engineer, South Zone,MLl)
(,r) E,xr:cr-tlive [']ttginccr, Bilbi:urn Division, X{[l).
(S) Privato Sectetatl'to Hott'ble IllC, L;D & I{;\ Depurtmenl, (iovt. of l\:est tsenga}

(6) Sr. l'5 tr: l'rittcipal Secretilr)', UD & jvtj\ L)r1.,itt-trrrcrrl, Cor"L. of \{fcst I3r:ng:rl.

Yours faithfullr,,

W^"il*'
,n""*.".,'*,311-' *:Y

to thc Govt. of Wcst Bcngal

f)ate: c.5.02.2026

,** $r*' ri.'' '3i. )'gt'1,
Special Secretary ,'

to the Gort. oflVest tsengal

r
*

SD

7wEs

*
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!Iirtul.c.s of thc illccting (r,ideo t:onfetcncc) u,ith Visva Ilhar:rti I)istrict Adrnini,stratior,
llol;nrMunicipalitl', ryEI), and UI)&MA tlcpartmcnt ser,t:r:irl issucs of Soliel & Liquid
W:lste ll{anagement ofVisvn llhnr:ati ar.ca agaitrst thc Ilon'ble NGT case vidc OA No.

rzglz<tzzlb',7,,

In lhc Clhair: l'] rincipa l .SecLeta n,, LiD&I'fu\ l)rrpartmcnt, C oltiB

IVIt,leling Dale: 31.01.2026

l'lcctirrg'l'irne: )2i0{J r1filn

Meetiilg Altendees:

1. Iirincipal Sccretary, UD&IIr\ Dcparlment, CoWB

a. Yir:c Chancellor, \risva llharati

l. DirecLor, STIDA

4. District l\,Iugistralc, llirbhnm

5. Officials of UD&MA Departn:cnt ;rnd Visva lll"rurati

6. Exccutivc Enginccr, Birbhurn Divi.siol of MIil)

T, lleprcsentatives of Ilol prir Mun icipal it_t

l'}rincipal Secletary, UDS.i\Lt Depaftn:cnt, clraired tlie mecting.

;\t the olltset, he'rvelcorned all the parliciparrls preseol irr tbe Video Corrference and explained tlre

d iscttssir:r points 0f f he meeting. Aflerthrcnrjlr;lrn riisnrq:rion thn f*)lnwing dneisions *.l,,rc :1rrir:ed tt:
.Sr:l icl \,'!1;rste )VIa nagerrrc,-nt :

r. Bolpur l\,lunic.ipalit1.' has c.clnrrnitted to cc,ilcct daily fresh waste [r'or"rr all the rtastc gcneratirrg

cntities of Visva Bl"rarati canrpus against a charge as User fee to be decicied bv Bclpur

I,lurricipalih,. Injtiaily it n'as decided thnt, the.v rlill collect segregaled waste from 166 points.

;\licr thrcaclbarc drs*usr;ion, il ilas decicitd thal u cornplel-e enunrelrtiotl of the trraste generating

ent.il.ics ol'\risva lSlarali eanlilus iihe households, departrrlenls, nrarli(rts, ;l:ops ctc. rvill l.rcl donc

b-v liolprrr illunicipalit.f u'it.lr the hdp r:iYi-sva IJharati rvithin z'i lrellruary, 2026. Ciollectiol r"lf

the seg,r'egatc:tl n'aste frorrr plirrrarv rioLlrcc$ auci tlauspr:rtation of the same from sccondan'

points to bc iclentified to comlncnce aftcr the user fees arc mr.ttually agreed ttpott betlvet:n Bolpur

ivluricipalitl' aud \;isva BLarat i.

?, Visva Rharati [ra.! inlflrrrrcc] tlrat thcy hnvc luro rret. rvasle ptr:cessing units (vernti compos*nJd,

onc ilt Shrinilictan iincl anothr:r al Shantir:ikctiur. It lras prcsulllcd that tho wcl rvasle lei be

coliected could bc prt-rcesscd irr lhese llru units. If there is a need of setting up of additional unit

for *'et B,astc plocessiug, that rvill be taken care ot'
g. Ir rr.,:rs lorrnt th:lt, there ilre no e.risliug lucilitr, ior di: iyaste pt'occ.rsing, $o, it lvas clccided thet

ai1 i.nterirrr lrlutcrial Rccovcry lrncilitr'{}ltl,D *ill bc set up rvilhin t}rcVisvtt Bharati carnpus for

rlill bC prg\,idgd br' $tutt Govcrrtmeul atrci lhe necesriarli firnci will irc

, rvliiclt shoultl bc conrntissioncd^ rvitirin lvlat clt, 2oz6'

1
l/\tlt/(--,
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4. It rvas lurther dccidccl that, one nper*tor mrlrbg enga6cd ibr operation and maintenancc of the
i\{RIi'aucl thc cust will be bome by Visva llharati.

5. Hxectrtivc linginecr, Birtirunr lrivision of MlrD. n'ill prepare the llPR (f)rarvirrg, Desigl an<l
Estimatc) fr:lr MRF and if rcqLrired tor aclditional u'et waste processing unit.

Liquid lYastc Managemerrt:

6. It rvrs noled that rvithin t.hc \iist'a llharati caulpus thcrc ale threc large ponds s,hcrc discha.ryc ol
uscci water {n:r:r oulfaiis of 3-4 ciriijns polluting the rvater.

7. Execttfive Engineer. llirbhur:r Divisir.rn olMID. tvas reque.sted 1"9 i,isit the ryater bodies a*cl to
suSgcst soluticlns.

Others:

8. Within 7 da;'.s, * joint visiL rriil be conducted hy the ofiicials of Visva Bharati, flistrict
Adninistration and UD&i?L{ Deparlmenl alr:ng r"rith an expcrt of Liquici arrd Solirl Waste
i\,1;l,nagemcnt to ryorlioul lhe tlrther colu.se of ucliorrs.

9. It rvas decicled that after r5 rlays a mceting rill he sr*rerlded for revieu, of tlrc progress.
ro. It u'as decicled that the Vice Chancclleir, Visva Bhaluti ivill rvlitc a ietttr Io the District Magistrate,

Birbhum wilir a copy to the lrrincipai Secrctary,, UD&I{A Deparrment rr:garding their cc.msenr on
thc aborc-rncntiuned arfangemcnts fol Solid arrd I;icluicl lVaste hi(anager:rerrl.

\l'iLlt uu qttltirt' issite 1br tliscttss'ion thc rnccting cr:ded rvitli vote oItlranks [r-l l,incj {ron'r t}rc chair

(Ghular:r Ali Ansari)

T'rincipal Sccretan', tj D&MA I)eparlrnent

+

+

SAD

Z
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*..n*[l]$ffif -kafz
Urban Development and Municipal Affairs Department

NAGARAYAIV, DF-8, Sector-I
Salt Lake, Kolkata-700 064.

20

Memo No. : r9 r-SUDA- r3o r q(q) I q I zozz-PM SEC(SUDA)

From : Shri Joly Chaudhuri \ ,IBCS (Exe.),
Special Secretary to the Go\,t. of West Bengal,
Urban Development & Municipal Affairs Department.

Date:3o.or.zoz6

')rrs

,

To

Sub

: The Vice Chancellor, Visva Bharati

Request for making necessary arrangements by deputing one Offrcer
for the joint visit scheduled on o3.op.zaz6 at 11:go AJI{ on Solid and Liquid Waste
Management of Visva Bharati Campus.

Ref : Video Conference held on 3o.or.zoz6.

Sir,

Apropos the captioned subject and referenee, this is to inform you that a joint visit of the officials of Visva
Bharati, District Administration, Bolpur Municipality, Municipal Engineering Directorate and UD&MA
Department along u'ith an expert of Solid and Liquid Waste Management has been scheduled on
o9.ca.2oz6 at 11:30 AM to obsene the existing situation/problem of Solid and Liquid Waste
Management of Visva Bharati Campus and also to suggest further course of action.

Iam request you to kindly depute one Officer (well conr.ersant with the niatter) fbr the above-

Yours faithfulli,,

W*oP*
sp""#is""P"t"#

to the Govt. of West Bengal

rgol.4(rZ)lr4lzozz-PM SEC(SUDA) Date:3o.or.zoz6

information nith the request to depute one officer for the above-mentioned visit
tt:

1. Member Secretary, WBPCB
2. District Magistrate, Birbhum
3. Director, SUDA
4. Chief Engineer, MED - with the request to depute Executive Engineer, Birbhum Division.
5. Executive Officer, Bolpur Municipality ,r-br

W#i*^'"fu-or' 7o
Special Secretary

to the Govt. of West Bengal

Memo No. : 19 r-SUDA-r3 o r q(ry) I U I zoz z-PlVI SEC(SUDA) Date:3o.ot,zoz6

Copv fonr,arded for kind information rvith the request to remain present in the joint r.isit to Prof.

Y .*d*'*'frf J'
fi* {1' " liL

to the Govt. of West Bengal

+
22l-'

o
o
+

Arunaiva Maiumder, Expert Member of SLTF
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tr r,wx ffiw ry wx m*Lwuw" wa?'&1*zw &L\YY
tso LP UR. gt r|&fi U t-4. ? lr'l-7 :3 1 7.u &

C|'toirmar,: Smt. Porno Gholh
Vice-Cncirrecr, Omor Sekh

Mail lD- bolpurmunicipalityogmail.com
wvrw.bolpurmunici pa I ity.org

Fax: 03483-25250l., Phone: 03463-152501

*,, r"* -?3- ile *rila M f ?,,s?s*e 4

D are .... .............. /. . 6... :.. 
g * .:..,,? :9 2...6... 

"

fo,
The Hon'ble Vice Chancellor
Visva-Bharati University
Sa ntin i keta n

Sub: Request for kind approval of user fees for Solid Waste
Management in the premises of Visva-Bharati University
under the execution of Bolpur Municipality.

Respected 5ir,

With due respect, this is to inform you that a meeting was convened an L3/0212025 at 2:00 PM in the

chamber of the Hon'ble Registrar, Visva-Bharati University, in the presence of the Hon'ble Registrar, officials of the

UD & MA Department, and officers of Bolpur Municipality. The meeting was held to discuss matters relating to the

fixation of user fees and the monthly expenditure for implementing and maintaining the Solid Waste Management

svstem within the Visva-Bharati campus.

The discussions primarily focused on establishing a structured, efficient, and sustainable mechanism for the
proper collection, segregation, transportation, and scientific disposal sf solid waste generated across the
university premises. Emphasis was laid on ensuring regular and systematic waste management in compliance with
applicable governmental rules and environmental guidelines.

Pursuant to the deliberations and resolutions adopted in the meeting, Bolpur Municipality has prepared a

detailed Monthly Expenditure Chart amounting to Rs. 9,86,009.00 (Rupees Nine Lakh Eighty-Six Thousand Nine

Only) per month. The expenditure includes costs towards manpower engagement, vehicle deployment and

maintenance, operational expenses, and supervlsory arrangements necessary for the effective execution of the
Solid Waste Management system within the campus.

The proposed plan is aimed at maintaining cleanliness, improving environmental sustainability, and ensuring
proper hygiene standards throughout the university premises.

ln view of the above, I most respectfully request your kind approval of the proposed user fees and the Monlhly
Expenditure Chart to enable Bolpur Municipality to initiate and implement the necessary arrangements at the
earliest. Your approval will facilitate the smooth and timely execution of the Solid Waste Management system for
the benefit of the university community.

Thanking you in anticipation of your kind consideration

onthly Expenditure Sheet.

Yours faithfully,
I

-, Ci;b*h.
Lnalrman

Bolo,qr Muligipali!y.
',... , ::. ,. . .,.':. ;

1. Principal Secretary to the Govt. of West Bengal

UD&fvlA Department, Nagarayan, Saltlake, Kolkata
2. Director 5UDA, UD&MA Departrnent

ILGUS Bhavan, Salt Lake, Kolkata

3. District Magistrate, Suri, Birbhum
^, seb,h(-nalrman i

Bl Rur Municipaljtv

No.-

Copy forwa
+39[pfrw\nfllro,r',&,'* I ( c> ?*>1 Y

rded for kind information and requested to take necessary action to:

$t\g
f,
Ff

C. a
i

L?

tl

o
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z9
Monthly [xpenditure for Visva I]harati to tre provided to l]olpur Municipality

for Solid Waste Management

W*ste Generation (TPD) Wet Waste (TPD) Dry Waste (TPD)

6 4 2

Vehicle and manpower required

Cost for Manporver:

/ Nirmal Bandhu & Helper: t42+5):47 X Rs.399.35 i.e. I{s.18769.4 5l d,ay

r' Nirmal Sathi: 7 X Rs.439.31 i.e. Rs.3075.17lday
/ Driver: 5 X Rs,483 .42 i.e - Rs.2417.fi/ day

Monthly Cost for Manpower: (Rs.24261 .77X 30) = Rs.727851.60

Total Covered by each F,O.l': 12 KM/ ffip

by 5 FOT covering (10 X12) i.e. 120 KM / day

Number of
Establishment

Male Female Population

Quarter 257 378 303 631

Hostel 34 1480 1491 2971

Office 48 671 322 993

Canteen 15 2156

Guest House 6 0

Bhavan 22 43t9 3782 8101

Day Scholar 55s0 4950 10500

Fioating
Population

r 500 1 500 3000

TOTAL 382 13848 12348 28352

Labour Rate/ Day (Rs.)

Unskilled 399.35

Semi Skilled 439,3r

Skilled 483.42

Pedal triCycle
Required

42
Nirmal Bandhu 42
lrlinrial Sathi 7

FC)T/ Tractors -
Trailor required

5
Driver 5

Heiper 5

+
l-'

o
o

ob

+
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Lq
Fuel considering I KM / ltr requires (120/8) i.e. 15 ltr/ day

Cost of Fuel: (15 X 100) i.e. Rs.1500/- per day

Monthly cost of Fuel = Rs.l500/- X 30 days i.e. Rs.45000/-

Lubricant required considering I ltr fbr 500 KM : l2Al5A0 i,e.0.24ltrl day

Cost of Lubricant @Rs.350 / ltr X A.24: Rs.84/- per day

Monthly cost of Lubricant = Rs.84/- X 30 days i.e. Rs.2520/-

Monthly Maintenance charge of vehicle:

1. For PTC - Rs,500i- X 42 = Rs.21,000/-

2. FoTFOT - Rs.2000/- X 5 : Rs.10,000/-

Total: Rs.31,000/-

Total monthly expenditure for collection and transportation: Rs.( 72785\6A

+ 45000 + 2520 + 31000) = Rs.8063721 month.

Monthly Processing cost: (6 ton X 30 days X Rs.500 processing fee per ton) =
Rs.900001-

Total Monthly Expenditure: Rs.896372/-

Monthly Monitoring & Supervision charge: Rs. 896372 X l0 "A =11s.89637/-

Total Charge to be paid per month to Bolpur Municipality:
Rs.896372/-+ Rs.89637 I - : Rs.986009/-

W
Sun-.r.i :idir,rt f nJinssr

'&*\V:r, Sirlhurm

Le
$ngro*o I Ed4Asqistanl

Gh""h{ln - *hmW\
8*ip u r ?',Aurilcipallty

':,bur: [irbhum

+
t-'

o
o
+
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frq-srdfi
Bryqn$

VISVA.BTIAIIAII'I

Minutes of the meeting heltl on 18.1)7"2fr75 at I2.f)0 p.nr. af Clhanrber of Registt'at' regat'cling

"solirl Was[e Management"(rv.r'.t estirnate given ].rv I3*l;;ru'Muniei;rality on l6ltl2l2ll26]

Officials Present on bchaI1' oI' t'[re-Visva-]]harati

4tnnexvrce.- R3 s r,5-

l. Dr'. Bikash Mukhopaclhyal,, I{cgislrar,
Visva-I]lrarati

2. Shri Cior,rranga l)ulta. Intct'nal Audit Oll tcer

Oificials l)resenl on bchal1' t.r{' tlie Boll:ur
Municipalit),
1. Shri Ilapi ljirbanshi, AE, Bolpur'

N4unicipality
2, Sh'i Sudip Bhall,achalya. Accountant-

irr-charge. Boipur Municipality
i. Shri Sudhilanjan Gnngopadhyay, City

Missi or-r M an irger, B olpru' l\4unic ipaliry;
3. Slri Asliok Klrntar Maliato. Joinl Registr^ar

(Eslate ancl l,egal), Visva-l]harali
4. Slirillratin Roy. Assistanl Regislt'itr.

Finance(on behali ol' Iiinance 0 fiicer:)

1. Ofircials o1'JlolpLrr l,rfunicipality ar-rd Visva-l}halati n.icl {irr negolialir:n in tlie Chanrbcl ol'lhc
Registrar'. l'he rreeiirlg was chailecl bv ll-cgistrar.

2. Visva-Bhalati's officials recprestecl the ofllcials of'Iioipr,rr MLnrcii;a1ity lbl a clariflcalion about

inclusion oi'the:'esidential sluclcnt ancl r'csidcntial slall'. l;r:th in htistels and qttarters and in ihc
ofllces ancl bhavanas ancl :llso abouttie inciLrsitin ol'lloiling popLrlation oi'3,000. fhe Univelsity
was in doLrbl u,hc.tler the students arrd stalf irave becr-l c:rlculaterl lrvice or thricc irr rliflbrent

establishments lilie r.1uaLters, o111ces, bhavanas etc., 'Io this the oLllclals ol'13olpru' Municipality
clrn'ilied thal lhis is 1hc nornr ftrllr:rved by lherri. Asluclenl clr an emplt)yee gelleriites rvasles both at

the hostr:l/ quartcr atrd <ieparlrnentl olllce at clifl'erent tirnes as difJ'eleni users or iacilities. l-lowever,

the anror:nt of'rvaste generated will not e,xceecl lhe stipr"rlated rate of 308 gnil head and 75 gml heacl

tbr flerating populaticui as pcr the Solici Wasle Managenrcul lt.ules, 2016.'l'ltetolal 'l'PD (lonnc
per Day) ol'6 tonnes have been an'ived a1 baseri un scientillc calculalir)n lis per the Solid \Vaste

Managerncilt nolms.

3. '|he [.Jniversit5, t'g(1uc"1ecl lLrat ii* a lunrl;srllt-i Lr()ncusisitrlt or discor-ttrt ot'50t% cnn be givcn by 1he

ir4unicipality. to which the MLrnicipaiitv otlrciais replied tiral thc one tirre capital exltetiditure/
investmcnt is so high that this rviil not be possible fbr Lhe h4unicipality; horvcver'. the University

apprcach the higher: aulliorit_v o1 Slalc (iovcrilrrcnl.

firrthel t'eqr-testecl that tlre iloating popr:latiorr oi'3,0(i0 u,hich mainly consists o1'"

lourists lo the Wollci LIer itage Sile of Sanljnil<etan ancl the Jlelitage of fii-rrr:clcv
'1agnt'e. As such, it is a recluest l'rorn Visva-LJl:arati to consider whethel t|e

ity or the State Govei'nnlent can shale part ol'thc one tinie ol leculring expencliture irr

lact thal the econotnv of Bolpur'/ Sariliniketau is depenrianl heavily on visitols/ tourists
to see Bengali irer:itage and cultule.'l'lre o{llcials ol iltlunicipality told this matter nray

up at higher level of State tiovernnrent.

il is nrutuall), agr-ced that 1.he Visva-Bharal"i nray lirhc up thc inatter: rvith the Slate Govermlent.

tx1v,t u*w%

S,eR

+
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s $ ? I N A {lLir t} P.A. tq $ r},

-a,-^ "...-....- *a*
1T€;rQctt : tAI"d"fitJ Zffi{

'tr! *ztnr{*.r ".'{l.abssz&r*,rt*{h zgar*

1t*{\2t2*-2tt

T,srrXrri , dt. ,kdl1 V,wrr '.*U

t. 1, A.{:'I h*y /,, 3 1{.:,.-{:\trA.ti (:.cL.t.t}}?,1

D?,. 7 ?*A Zn A\: tt b ?" &t| {}5i rl

2,3 w * e : -{} 5 - *3 -.2{22 e

lfo
Sri.ioly Cha'Lrdhuri

;lipecial Secrc:tar,v

l Jr:lrarr lleve loprncnt ar;c1 ?,ttrttmr:tpal Affairs Tlepafi*trttl k Atlmintsl-rrfior" l3idbtl1lrlag,al

&Dtr*ctor. State LTrbar.r Deyrloprl'rf nl Agen* tljl.lIl&' tr"iD&''lA llcpartment

Sub: Ilocrr-t*-ri*lir wasle coil*ctir:n /c.lispos al tsl' stslrtl rt'iistc it:'its,"ia-1B1\',11'i)-li tttt\1\v| tn

pllrsuiurce of tire lle:u'bLc NG'l"s dirctti,:ns.
Itefr Cosl estimate given by the i:iolpur MLrnie ipalit.v on 1 *-1.)2-){126 a{li\26-l}2-2026 tt"n<J th*

neg()riali{ln n}eeting hr:ki rvith thc }3olpur Mur:icipalit,v on 1f}-A?-2426

3ir

'I'he l.iliversit,v thaLrlis you i,'ery much lbr the steps tal<en rtnder -vi]ur le&d*rsliip in con'rpliance

with lhe ljlon'ble NG]''s Elirection" With refererce to above, I *'oukl1ike to inli:rul,vou tllal ll're

universily has cr-rncluctsd an in-hai.;se studr- on the !\'itste genorati<in {TPD) factor shon'n in the

Municipalit3,"s cost e stimates lient tc) as on I 6ll\211026 'antl26l{}20{}2{t'

As per our in-house study, tbe"l'PD ivill not he more than4 (tbtr) tcnnes pcr day {n'ct rtastc

7.9 tonries -t- dry waste 1.1 tonnrs) as lgainst the"ll>* *t'5 tonncs {lvet x';tsle 41611ng5 i dr,Y

waste I tonnes) shown b,v ihe Bolpur h{unie ipalitl'.

As sucli, it is lequesi*ij thilt the Br:lpur"Municipalitv lnay' he:,rdvisrci to ret'ise lhe cost cstirttate

(",
L- -:. 

-

Ilegistrar

"/isva-Tlharuti

Magistl'ate. Birbirum; - W ith reqilest to pursue tlte trtatle r

Santanu itakshit, Chairperson. Sariitation Cornrnil1ee. V.B \:.{
g:*(iii)iIt and CS to Vice-Chanccllor'. V.ts
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Visva-llharati 2A errqr{ ' sfrEtrq}A

AC'I IARYA (C fl A NC gI,LO N)
SI,IRI NAITENDIT,{ MODI

.:1
t{,

draTTq"6: drqqt?i 6qi:r
Ilourrder l llabindranath Thgorc

.^ ^ \Ynrfir;r+f,q, glsqq ErrrFT, HRiI- r3 I zt 5

S^ N-TINI I(ETA N, WIiSI' B ENGA I,,, INDIA-73 1235
Website: rv wrv,visva-bha ra ti.ac,in

umrd , d. rrl*{ S'qr q}s
UPACTAIIYA (VICli-CttANCEr..LO'r)

Dii, PROI]IR KT.}'1AR CHC}STI

Date: 09-03-2026

To
Sri Joly Chaudhuri
Special SecretarY

Ur.ban Developmont an{ Municipal Aftairs Department & Adnrinistl'ator, Bidhannagar

&Director, state urban Deveiopnrent Agency (SUDA), TJDMA Department

Memo no; - IlstatelEcD-I/605 125'26

Sub: Door-to-door waste collection /clisposalof solid waste in visva-l]halati catnptts in put'suance of the

Hon' ble NCiT''s d i rections.

Itel': our Inerl]o rro EstatelECD- 1 rcA2125 -26 daretl 0 5 -0 3 -2026.

Sir"

With reference to above, l would further like to tequest you tr: let us know the processing charges fot']"PD

of 04 (fou$ tonnes (wet rvaste of 2.9 tonne5 + dry waste of 1.1 tontres) to be talten by Bolpur Municipality'

l ,lt

Visva-Bhalati

o
u
+

T

+
2

oIR

L(0-lir'tJ flil Lrlrto rrrCorsP Nr sit
Lr rirtrl 1,11016 l?:5E 1))l:ltl

433



, .-.1.
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frqsr<r&
ftrqsrfffrt
Visva-Bharati 30

enr{rd. r tr}'dr qi*
ACTI,\R}? (CHANCEt,LOR)

SIIRI NARf,,NDITA MODI

Memo no: - Estateff.CD-116,J7125-26 Date: 09-03-2026

'lo
The flistrict Magistrate,
Birbhurn

Sub: Door-tr:-door waste collection /clisposal of solid wasle iu Visva-Bharati oampus iri pursuance of the

Hon' ble NCl"s directions.

Sir

With reftrence to above this is to in{brrn you that Visva-Bharati has decidcd to implement the door-to-

door waste collection in its campus on its own,

We require the assistancc of the Bolpur: Municipality fbr processing oflthe waste collectecl by the University.

"fhe lJniversity is agreeable to pay Rs. 60,000 (sixty thousand) per month to the Bolpur Municipality

tor.vards processing fees of rvaste generated in the Visva-Bhalati Ca:lpus,

Kindly advise the l3olpr-rr Municipality accordingly. We are ready to execute a MoU with the Municipality at

the earliest.

Yours faithfully

{ipxqa[: r*fr"q"iu ary-{
F'ounder : ltabilrelranath Tagore

gdftk&rq, qfrqq tirflm,'{rrff -7J l 23s
SA.N'I'INI KLI.IN, }V llSl' ll [|*GAL, lNl) lA-73 I ?J5

Website: tyww.visva-blrara ti.ac,in

sqrqd r d. qi-&{ g'cn u}v
UPAC:Im nYA ryrCtr-C}IANC ELLc)lt)

DR, PROtsIR KU|VI,IR GTTOSH

visva.ffarati

o
*

,ST

Dan $

*
fi,

lqliteld 3rl !56b l$YC.!]P hr.1"
lfll Fnnld )4106a:l ls N

l-'-',:.i
l:i,ti;ii,.j
i h t'- 'i-rl''r llr j
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gL
Government of West Bengal

Office of the District Magistrate & Collector, Birbhum
R.M. Section

e-mail:- n.birbhu mail.com

Memo *".'- .....C..6..f...... z*, Datedi -2.# .to3 12026

To

The Executive Officer,

Bolpur Municipality,

Bolpur, Birbhum.

Sub: Disposal and processing of solid-waste collected by Visva Bharati lJniversity and total compliance of
Hon'ble N.G.T's direction.

Ref:- 1) Estate/ECD-OL/609l25-26 Dated-10.03.2026.

2 ) E state/ EC D -1, I 6Os / 25-2 6 Da re d -0 9 .03.2026.

3 ) Estate/ECD-1,/ 607 I 25-25 Dated-09.03.2026.

Sir,

ln reference to the subject cited above and memo under reference, you are requested to take necessary initiative

for processing and disposal of collected solid-waste by the visva Bharati University immediately for total compliance of

Hon'ble N.G.T's direction.

Kindly you are requested to act accordingly at the earliest.

Memo *".-.....{6..[-.....(z)/r( 1)/ nrvr oarea....24,.../ 03 12026

Copy forwarded to:-

L. The Registrar, Viswa Bharati University, Shantiketan, Bolpur, Birbhum.

2. The Principal Secretary, Department of Urban Development and Municipal Affairs, Nagar Unnayan, Govt. of

West Bengal, D.F-8, Sector-l-,Salt Lake City,Koll<ata-700064.

agistrate

f.**-* * ,rt s/:I ,ftrDi

* Birbhum

+

I t

"i'J'-'" t' ^'[ r rlr.]''-'i .'.L.$
t tt 'u-'{''* 

'' ' '/'/ ta
Distritt Magistrate ' '
,l

lj]*-" _Birbhum
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?E
il) l'he { jriivelsit-v shal} tr*rsport r*slqlual (non-bi*d*gradable) w*sfe, al its o}vtl ct}s!

anil 1l:rougii its orv* :r":eehanisffi, tc 1]ie eiesignatcd it:lerim plocessing iocatirrn situated at

iire existing tlumpsit* srf fhr Mnaicip*lity. and shaii fiirmally hand <iver such rvaste trt

th* fulunici ;::rl i t,r,.

2.2 llcspon si bi liti*s *l' f lt s l\'l un ielp:t I itr,

a)1.:**rt lcceipt r:i'd:e r*siellx,"1wit*r* ii'oln drc lnrv*rr,ity, th* h4rilieipaiiLy shnll t*lie
**at'6x {}f filrt}rer: px***s*tttg *ud disy*r*ttl al' :;t'tt:l:. tt;itste '

b)'lhe Municipality' shall carry' out sxb-scgrcgatian, scrting, tntl b*liag (if requiretl),
and ensure final ciisp*sa! in ace<x-dax*e with applicable laws, rules, and environniental

staniialcls.

3. COST A N D }'T I{,"tr"N C I A 1. AIIIL{N{; IiM Ii: N'I'

a)'l'l:re t-lniver,tity- s}:ali bcar ltll i:r;*ls rr:latirtg. trr **llectiotl, scgrcgalitlu, and
tra*xpur"tnlitttz *{ \};11,*\* \tp 1{ lhe p{)ir1i oi'cl,:J iverl' *1 lhc elcsigrlnleri drtl:rpsite

b) Thc Visrva lShaL*rti {inivcrsity siral1 ;x:,r, an nlnount af }{s.60.00(}1- (Sixty Tli<lusan<i

otiy) per rnonth io the l3oipuL \du:ricip*lit1' tr:rvards ihe uscl iteslconvenie nce f'ees 1'*r

processing and clisporil of the resiri*ai waste at the ir processing r,tnit. 'fhc aibresaiii us*r

Jr*s are cnlculated anel n:utually agr*** *;r the h*is rl" tlre a{blcsaid qu*ntuilt of resi{i*al
lvasle o1"03 rnetri( tfifles per d'ay'a*ti il there is a*3, i1pfisxcsnlefit ";,tstrgtxd; quant*i:r r:f
such residuai wa$te, the Visua llh*r:rfi l,inivelsi{y u,ill pa)' thr Lrsel: fees against sucl:

extra quanturn er{'w*slrr at the pro l'a*i basis,

bi'l'he i\,lunicipaiity shali beal the *csis relating Io processing anrl *'inal dispornl of
r*sialr$i wilste ;lJ:[er recri*|.

4. C(}l,ltlt.tAi\cti wt't'II L,\11

Llrrlh Purtics shall e:mLrc th'tr1*11 **t"iviLit:t und*r ilnis h4ol.l are *nr**tl crut in conrpltarse,u
with applicai:le lalvs" inclr.rilinu h*t i:c:t Irrrrited 1o 1hc Solid lY*str ib*rn*gcnr*rt ltuleso
2016. envirorrrttc'rtiitl r*gr,rletiolrs. il:':d ilileclions i-*sLrcil i)\, colllprtelit *uthorities.

,-i.rt'"f/6

R-"J' 
n;{rrV'

,.1
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gb
:5. "1' li;tlq AN lt T f:.{;rXn\ :q'{',4,..1?;

*nlr:ss L*:"tttis1:rltit1 **:ri}"*r1st; ';';1,,',i7121 i.,:,t:t'r"t*"*}.

Jlt;*:r f '$ly,

{} " t,l*l' 1.1'*' *:. r*.\,:*t Z.\ l' tr' 1 €.2 ?';

frtxi" altenzlst l* i't;**l';* t** *r;zxt* tzi:n,itals\'.

"1. t;l.rYt:.ll\i1N{ i 1 ,t\.\'v :\\tV ,tr".tt4l\t}t{"t'rt.tt

5*l:.i*,*'; to ll'1e x{birt*lt** rli:',r',;*. r,i1r: {;.ir-i'ia;r, ;'l **:?t$t*t*, \*\ cst llu*gxl sttttll, lt'tt,t:

,i:.u: t s cii,;li tr r',.

3. \1,h {' {,1.L "\h I:'"t? t : tu
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GOVERNM EN:I' O }- 1V}"IS:T EEN GAl,
URBAN DEVEI,OPiVI IiNT ANT' }IUN I C I PAI, A}iFAI RS DE PART]VI gNT

STATE URBAN DEYELOP}IENT AGENCY
"ILGUS BHAVAN", HC Bloek, Scctor I1I, Bidhanrlagar, Kolkata - 7<to ro(t,lYest Bengal

No. S UDA- r 3rst q1z) I V / zo zz-? M S FIC(S U1)A)-S U D;\/ :ltt t Dater to.ts3.zoz{t

From: Director, SUDA

1b : Dr. Partha Sarathi Ghosal
Assistant Professclr,
School of \{ater Resources
Indian Institr"rte of f'echnolcgl' Kharagpur
Kharagpur (W.i).)-7zt 3oz India

Sub.: Rcque.st to prepar.c the Detailed Proje ct Report firr Servage Tt'catnrcnt Plant (STP)
of Visva-Bharati Campus u'ithirr r5 clays.

Sir,

With r:efererlce to abor.e 1.'ou are requested to prepare the Detailecl Prcrject Report for Servage

Treatment llant (STP) of \risva-Bharati Campus covering the cor:rponents of drainage netrvork and

installation of Servage Treatment Plant (S'fl'}) cum lreaca] Sludge lreatment Plant (F'S?P) n'ithin 15

day5 1ro,r", the clate ol issuing this letter.

Yon are lurther requested to strburit a line of confirmation along, rvith cc.ursultancl,/ professional

fee.

Your early action in this regard is soliciteci.

Yours taithflrllv,

&,;t*
Directo6 $MPXua:-zg

Date: ro.o3.eoa6No. SUDA-I Sor+(tZ) I V/zozz-?tuI SEC(SUDA)-SU DA /z3r r

Copy forwardecl for kind infonnation to:

r. District I\'lagistlate, Birbhum
z. Registrar,Visva-Bharati
3. Prirate Secretaryto the Hon'ble MIC, UD & tr'L\ Deparlr:rcnt, Gclvt. of W.I3.
4. Sr. PA to the Se.cretar1,, UD & MA Department, Go\t. of !V.8.

w*\fr,
Dircctor, SUDA

-6636 66oo, E-mail
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ft,a',rrft
VISV;\-lll I.{l{41'l

i.,.$'l"A'l"lr ( ) IFI C l.

Itt'l

\l tnro nrr: l;s t irt c,,'2 1 I i i'3 tl l'lU21 -'J(; l)irtr:: ()J,r{)2 / 2{)J6

Sadananda Chattarai
SITIBTIIJMIPAL,I,Y
I',.0 & P.S, SURI, DIS',I'- tlll{l}llrJM
IVI:i'l' llliN(;AL- 731 tO I
M0tI-973567779r
I:rrrail:- sc hatta raj.ntdbazato'gfirail.cont

Sub: ,\cccptance curn work Order o{ resloration/ improvcment (cleaning, deepening,
cx(.lYa{ion, etc.) of lyater l}Odics oI Campus [l]hubandanga, tlatipukur & Ilarobandh
(Sriniketan) and Kala Sangit lvater bodyl for preservation of water throughout thc ycar
irncl landsc;rping & plantation at suitahlc arcas of lhc campus

llnrlcr \oticc no LI)S lol,l.'-l{}.ll-ll(i tl;rtr'rl ll'i }l"l(}21 issttr.tl ll) l}tt' .Joinl Rt'llistrirr'
('(.11trill [\rr<'hirsr' S(,('li{}t} ol \.isr,;r I}lrirrirti

\\:itlr rr,li,rcn('0 to lht'abort: lh.rs is lo ilrlorrl) vou thal 1'our quotr:cl ralr. lilr "ltcstoration,/
improvcnrent (cleaning, deepcning, excavalion, ctc.) clf Waler Br:dies of Campus [llhuhandanga,
Ilatipukur & Ilarobanclh (Sriniketan) and Kala Sangit lV*ter bod1," amounling to It;. -l_1,

.11,;-0*],5{j (l{upces tr,r,cnty s('\cn lakhs ninct}'t1vo t}tousancl scve}t hundrcci sixl1'and I'il't1'

six paisc onli,)gxclu--cligg-Ggl*dId_l.Wg hris llct'tt a((cptcci b)'\''isva l3hrrati,

You lrr.rutluirt:cl lo cit:1:rrsit rvilh tht'-loint l{t'gistru ('\c't'ounls Ol'tit'c}, \ljsva llharali iln iln}()unl (}l

Rs I,3f.,,638.O0 (ttupee$ onc lakh thirtl,-ninc thousand six hundrecl thirty-eight onl)').rs Sct:urilr

llt.trt.llrtl ls calcrllcd. Scclrrill'l)t.posil rtill lto rt'f untltrl ullr:r suc'ctssl'ul i:otuplction ol lht vvork

;rntl lt"ttl qrl)srrvitlion ttI lt'rtns & t'otrtliliotr.

!litaritlU t\illtU"ljyr: ilnUs ul rrl'q1.Ut r)llhis Icttrr.

DISCI{IP'l'lUN OIr \YORK

and rcntoving ol solitl ,'sellti-solir[ r'orttpaet tttass Jirrntt:cl tlue l(] rrilt0r h1'at'inth lrttnt

Ilundh, Liatipukur, llaroDurrdh & Kala Saullit !v.rlcr body' as nr'r tlritrr'itr11

lh tlrl llnclt:r pilp11r,'rvork urcicr arrd dirt'clirln tll .ltttrior Lingint:t:r (l:statt'Oli'icrl) qrr

lll\c

}VOI{K ALONG wl.Iu Vr\l.l}l:

ils ,,\nncxure A, .'\trttcxure Ij, :\lttlcxurc C and ''\nntxurc ll

IttrlrL,ttS I1r1cill), sr,vtll'l lttklts tlitlOt'!') l11'0 tlttlttsUnd 'teviilt ltttt*lracl

sixtt.ctncl /ilij,sir Stuise onl1,.'l"ltis prit'tt i.s exclusivc ol'G'S'I'orttl

[ltbaur l,t'al/ure C'e.s.s. 
t]-_.

o
o
i

Value of Work Order: -

j,l

3?
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G [NI)I{..\L CONDI"I'IONS OI; CON'TI{AC]]"

A. The contractor shalt keep Security Deposit al$a!-e!-a-bgyg with the Joint Registrar (Accounts), Visva
Bhar.rti, within five working days of receipt of Work Order failing which Work Order shatl be treated
as cancetted. Security Deposit {without intsre$l} witt be returrred after sLlccessflrI completion of works
and futt obseryance of terrns and carrditions.

B. White executirrg the work tire contractor should fotlow strictty the drawing and specifications given.
No deviation / alteration in this nlatter witt be entertained and in case there is any deviation I
alteration, a penal amount, as decided by the Universitywitlbe dedu(ted from the finatbilt.

C. The corltractor sha[ cure the concrete surface and all other masonary works for at least 7 days.

D. Quatity, workmanship & curing of civil works are to be maintained as per direction of Junior Engineers

of tstate oflice.

f. The conlractor n'tay qet part paynlents in not rnore thail two insta[rlents against 50]i complefion and
sLrbrnission of bitt, Fult & finat payment witl be rnade orrly after successfr.rt comptetion of the whole
work-

F. This contract is exclusive of Labour Wetfare Cess arrr! CST.

C. Quoted rale offered by l,he conlractor should be lixeci tjll completion of the job,

H. The contract is inclusive of supply of rnanpower, raw rnateriats, loots &, ptants etc.

l. The contractor may construct temporary huts for storing materiats Or accommodating tabourers

subject to permission by the Joint Registrar {[state].
J. The contractor witl not be allowed to drairr oLrt whole water of lhe lank nor witt be atlowed to disturb

or affect the existinq houses. huts or movement of people. He wi t[ not be allowed to use
harrnfrrl chernicaI I pes icides irr the t.rnk. fhe contraclor shatt repair / restore the LJniversitv
rrrarnailr/ if llrp carrrr. i ,)^,,,-,-""r1 in rnrr rr;rrr r{r rrino tho oyort tlinn nf rrrnrlur:l hic nrln rntt

K. Visva-Bharati witt rrot make any arrangement for etectricity corrnection ancJ water. The contractor
slratl arrange el.ectricity connection, if require<l at his own cost rlirectty from the WBSEDCL. Visva"

Bharati will give l.{OC for this, if required. The sarrre principle witt appty on suppty of water atso.

L. The work shoutd be comptetecl within 25lh &arch, 29?6 or 45 $a,vs from date of issuance of work

order whichever is eartier. lf the work is noL tompleled within the above period, a penal amount @

5% of the quoted & accepted amount may be deducted from the final bitt or security deposit.

M. The corrtractor shali make tlrc sile lree fronr rubbrsh, constrtJction rralerials, loots, p[ants etc within

the 3 (throe) clays of Contpletion of the work, faitirrg whiclr the cost of rernovai clf Er-tch rLrtrbish elc as

welI as a penaI amount witt be reatizecl frr:m the conlractor. 
-lhe 

University witt not issue completiorr

CertifiCate if the Junior Engineer of the work does not issue "sitc' ctearance" certificate lo the

cont ractor.

N, Unless otherwise stated att lhe measurements as weit as works will be carried out as per retevant lS

codes.

O. The University shatt not be responsibte lor any type of loss of items, earthfatt due to excessive

rainfalL, rflanpower elurirrg construction work.

p. The contractor shall be solety responsibte for compliar:ce c,f att State 1 Centrat rtcts / rr-rles regardirtg

minirnurn wages, contract [abour and payment of att taxes / duties, [oca[ or otherwise.

a. Judiciat Jurisdiction: Botpur / Suri Court and the Calcutta High Court.

R. Any dispute arising out of lhe C0nt,ract shatl be subject t.o the arbitration of a three nrember

arbitration commitlee comprising one representalive r:f Visva-Bharat'i, one representative o{ the-

contractor and a senior lawyer pricticing at Botpur Court to be mutuatty accepted by both parties' No

matter referred to and or pending before the arbitration committee shatt be subject to any suit or

proceedifig al any court of iaw
py 6f this memoIf you

rrithin
th the above terms 66 conditions kindly return a signcd

of receipt of this rnemo.

"r 104 w4,
loint istrar

Estate Office
Vl6vA Bharati

"& f :.,- "{r'r Joint Registrar
Fntate Office

*
8.o

(9
t

T
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t{L
(iopr to

l. Ii irtauce t)l'f iccr
7. l'rint'ip:rl llSIl
l. ,loint l{cgistrar & (.S to the t.par:hlrvir
"1,'loirrt lltgistrar (llcrtloprrrertl)
5. .loirrl llcgislrnr (.{(:coutt$)

u4lYS

Visva B&atati
,.. , | .....

t.-"a,^",r1.,,'../ \,.1 i..
'",.t./1i@'

d'' t--;.. ,t 1"
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ffiAvrnsrtrre-R.tl A tf3
Visvrr-Rlr*r'al i

i;rratri ,,ii .rlr qrdt

ACHARYA (Cl.IANCELI.OR)

SHRI NANENDNA MODI
l'.

\ n r r\\'\

1ia;l;1'r"1;i;;'td];::11rtr nf}'{
Forrnder : Rabirtclrarratlr 

-[;tgore
sviq.d, ei.*-ftgqrqi.{

u PACHARYA (VlCii-ri8Ai{f:lil,l,oR)

L)R. PttolllR KtllllAR {;tlOlil'l

fiate:" 19-A2-2026

! , ,ti't, 
),1 "# !

IWemo not - Estste/EAD"UOA n-a 729/2A22/562/2025-26

'fo
'fhe Seuetary
Ministry of Ilducation
Department of Higher Education
Shastli Bhawan
New Delhi- 110001

Sub:

Sir,

Request f'or adclitional iirr:ding for solicl waste management ancl setting r4r of sewage tleatrrent
plant (S'fP) in Visva-BlraLati campus in con,pliance with the .]udgrnents/ orders of the l-lon'ble
National (ileen Tribunal in MA 3A170251F,7-, r'ead rvith OA 129DA22rc7.

1. 'l.he Hon'ble National Green 'l-ribunal vide its judgment/order clated A8-02-ZA8 (copy encloseci

as Anncxure-A) in OA no-12912A7218'Z (Subhas I)utta vs Visva-Bharati ar:d others) had

dirccted that as a "bulk waste generator'" uncler the Solid Waste Mauagement ltuies 2016. Visva-
Bharati was t'equired to take care o1'the solid and iiquid r,vaste generated in its campus, by setting
up Solid Waste Management System ancl Sewage Treatment Iriant (S'iP),

2, In the same order, the l-Ion'ble NGT clirected the Urban Developn-rent ancl Municipal Alfairs
Department (UDMA) of the Gov't of West Bengal to prepare two Detailed Project Reports
(DPR) for (i) integrated solid waste nlanagement system and (ii) Ser,vage 'freatment Plant (STP)
for Visva-Bharati oanlplls, based on which the llniversity was directed either to apploach the
State Covernntent to build ancl opelate the solid waste rranagement system and STP against cost/
user fee or to approach 1he tlGC/ Ministry of Eclucatiou lbr CAPIIX and OPEX for builcling and

opelating tlre sanle.

3. 'I'he University, sitrce then, has been liasonir:g with the State Govelnment, the West Bengal
Pollution Contt'ol lJoard (V/l3PCts), the Distlict Magistlate and the Srinihetan Santinilcetan
Development Autirority (SSDA) and other parties oi'the afolesaicl NCT pioceeclings on the
ntatter.

4. In tlre meati tittte, the rnattel was tahen up by the Flon'b1e Trlbunal an22-12-2025 ancl il-Al-
2026 enclosecl as Annexures B and C) rvhen tho Tribunal tooh scrioLrs notc of the non-

the directions dated 08-02-2A23, by imposing cost of Rs. 10,000/- on the District

clifil h,ril=r. r{lirrq rilllT,t, rllYil-73 1 235

SANTINIKEIAN, WEST BEN6AL, INDIA"731235

Website: www.visva-blrarati.ac.in

Regd. N-o

LZILb

RASENDM
NSA.oH YRrl,oN

*
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Ivlagistrate and Collector', Birbhum ancl also dir"ecting personal appearance of the Distriot

Magistrate, Birbhum and tire Registrat', Visva-Bhalati.

5, After tlie personal appearatlce of the District Magistrate, llirbhr-rm and the ltegistrar, Visva-

Blrarati on 2l-Ql-2026, the Tribunal has now asked (vide order issued on the sarne day) for

showing cause why an order for arrest/ detention and attaolunent of property will not be issued

against the concerned oflhcers (i,e. Dish'ict Magistrate, Birbhum, Registrar, Visva-lliralati and

others).

6, In the nreatr timc, the distlict aciministratioll, on 16-U-2A26, has sribn:itted a project repot't

befbre the Hon'ble NGT on integratecl waste n:anagentent inclucling legacy waste, bio-rnedical

waste, liquid waste etc, the cost 01'which antouttts to I{s.59.85 orol'es,

7. Since the ordel dated 22-12-2025 of the l-lon'ble NCil-, several rneetings and joint inspections

irave been held in the rnatterr, whele senior offlcials inclLrding tlie Principal Secretary, UDMA

Dep't, Ilirector State lJrban l)evelopment Agency (SUDA), District Magistrate, Birbhum,

Chairperson, Bolpur Municipality, senior offucials of the WBPCII ancl other State Gr:vermnent

agencies were pl'esent, Finally the following undelstanding/ arrallgemell1 have beeu reached

among all parties involved in the NGT case:

L Bolpur Municipality r.vill arange door to door: (solid) waste collection and disposal fi'om all

establislrments of Visva-Bharati (departments, hostels, staff cluarters, libraries, guest houses,

canteens etc) against user f'ees to be paid by Visva-Bl:arati.

lt. 'Ihe lJr:ban Development ancl Municipal r\ffairs Dep't of the State Governmeut rvill urgently

prepal'e a Detailed Plcrject Report (DPII) on Sewage Treatr.netrt Plant (ST'P) in Visva-Blrarati

calrpus, based on whicl'r the University uray eithet'apploach the State Government for building
and operating the same on paynlerlt of cost and lbes or set up tl.re S'i"P on its owrr with CAPEX

and OPEX suppot't frort lhe UGCI Ministry.

Tlrese two arrangements align with the oliginal judgrrent/ order dateel A8-02-2023 of the Llon'ble

NGT.

8. As decided in Visva-Bharati's meetings with the Urban l)eveloprnent arrd Mlunicipal Aftairs
J)ep't, State Urban Development Agency (SUDA), Municipality, I)istlict Magistrate, Birirluuu,

WIIPCB etc, the Bolpul Municipality, on l6-02-20?6, has submitted the cost estimate (users'

r of door to dool waste collection in Visva-Bharati campus, amounting to Rs. 9, 86,009:00
th (co1:y enclosecl as Annexure D), 'l'he DPI1 fbr S fP is cxpected to be leceived lrom

1

i
o. *'tlilf

RASENMD
NA5SoH YRrl,AoN
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8. As decided in Visva-Bhalati's meetings rvith the Urban l)evelo1:ment attd Municipal

Affairs l)ep't, State (lrban f)evelopment Agency (S[JDA), Municipality, Dish'ict

Magistrate, Birbhum. WIIPCB etc, the l}olpur Municipality, on 16-A2-2A26, has

submitted the cost eslimate (users' fees) of door to cloor waste collection in Visva-Bharati

campus, amounting to Rs, 9, 86,009:00 per month (copy errclosed as Annexure D). The

DPR flor STP is expectec{ to be leceived fi'om the SUDA within a few days. (Copy ol'

request letter sent to the SUDA is enclosecl as Alrnexure Il)

9, The University intends to steu't the dool to door waste collection within the next week

itself, in vier.v of the aforesaicl orders passecl by the llon'blt: NC'|.

10. Undel the circumstances, we request the Ministry to kindly nral<e provision ibr a special

recurringgrantof'Rs. 15.00 lakhslbrtheIrY2025-26 andRs. I.5croretbrtheFY2A26-
27 for Visva-Bhar:ati, on account of paynrent ol user fees to Bolpul Municipality for door

to door waste collection and disposal. We also request the Ministly before hand to kinciiy

make provision fur'a special capital glant torvalds setting up of a Sewage T):eatrnenl Plant

(STP) as per the DPR to be given to Visva-llharati hy the SIIDA on the basis of FIon'ble

NG"I's order. The expected expenditure will be around I{s 13,00 crc,re.

qr

&

Yours faithfully,

Visvzr-llharati
l(cgistlar'

T
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fi5trvclr tnta- Rtl L!- . 4o
(;()v1'. ()!' lYri$'r tltiNcA L

OIr I; I CL, OYffif:, ?,XACLrrlV[ f NCINI f R
r]tR8n Ut\,,1 l)r v lst0\

M t.] N lC I P;\1". l-rN(j I NL l: lt I \: fi lll lt I:f i-l OR,,\-l li
':\tt:',\\.iti..\,.1j1,\';. r,r:tit.,t.,l'\\,:t: t,t , t ,, l il1,itr,;.l1tt.: ';11:1t

l. itt.:: .\,.ttlt t'..: i, r\',t ill'.1t,,,":,,t,11 \ t.ai,

No. \{[D/Bllt: f *7""{, i lS.lS1:0::

Frorn : Thc [rccutivc gogirrccr
Birblrurrr [)ilisicrr
LI. E, Dircctoratc

To : 'Ilrc District }lagistratc
Birbhum District

Nr:. MEIBIR/ I 87"q l1s-1*t2a22
Copy lorwarded lor infarmaticin lo:

l. The Cheirman, Ilolpur Municipaliry
2. The Chief Engineer. South Zone, MED
3. The Director, SL,IDA
4, The Superintending Engineer,lrVest Circle, Ml-iD

I)t I

Suh: Subntission af esliualefor lt,terception & t{ivvrsion of tlroirt & Con-;truelion af Culvert
at Bltrtbandarrgs $t warrl no,A7 within Bctlpur Municipatilt,

S ir.
In rel'erence to the above, enclosed please find herewith the vetted estimate amounring tr:

Rs.i3.04,983.00 (including 3?'o contingenev) of the Inrercepiion & diversion of drein & Consrruction of
Culvert at Bhubandartga at rvard no.07 lvithin Brlpur Municipaliw fnr 1'our kind consiclerurion please.

It nray' be inlonned that the scl"reme has been prepareti to diven the existing drain poliuting the wiitcr
bcdir:s al Bhuvandanga.

'fhanking you.

Yours taithfully,

Enclo; As stated abovc
bb

*, .*1

Dt.

Excr, *r.* *, *btx-bi*c r t; t:,;,i. 71 13 2 7

Birbtrr,rn r0,itlr{r ,?,i, ,-
ivt E. Dircc16UUt: cii;, ,*.. ". / )

I ),/c "3 t:7/{}tt't

* &
txecutir'e l::Xggrq9ri..,, t ntrinBe,
Birbhum Di\ Bf,L{ .. r }ivri Cx

rr: 11.:"\l E. Dirrcr<,r*J*"rl'ui il .a.

o
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l) exri pli o n t:t \\ r.tvks
I{rtr ;1n1'{r,1[

{JLr i nl il}' l;nil
t lt:i- i

ql"

No.

iJ.t tll t:41.*i. .1.\';.Ni1 .:"i1.'..1.,\ tlilI

1)isrnantliriy, ali l\l1i:s flt t\t*st\t]-t:1, *xr:r:pling *tn:trll corlLr*L{. plail: *r *:inll:rrci,
rlar:ki*g *ervi*:abk: t*"tl*rial:; ai sile and r*:rtrtiny, rxbhi:h *l dirr:*l*tl *'illrin a
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construction of drain & culvert at Bhubandanga ward

no*7 under BolPur MuniciPalitY
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59
Government of West Bengal

Office of the District Magistrate & Collector
Birbhum.

R.M. Section

Memo No. h&g /R,M.

To,
'fhe Special Secretary to the CoWB
UD & MA Department &
Director,
State Urban Developnrent Agency (SUDA),
"NAGARAYAN", DIr-8. Sector-l, Salt Lal<e City,
Kolkata, West l3engal - 700 064

+

Date:25103/2026

Sub: Request for Adrninistrative Approval & Financial Sanction of Rs. 33,04,983i-

torvards interception and diversion of drains falling at Bhuvandanga at Ward No. 7

within Bolpur Municipality and conslruction of cLrlvert there-at, itt compliance of the

solenrn directions dated 08.02.2023 passed by the l{on'ble NGT, EZ in O.A. No.

+

2912022182 and order dated 21.01,2026 passed in Miscellaneous Application

30/2025/EZ in O.A. No.129/2022182 in the matter of Subhas Datta Vs. Viswa

University & Ors.

adopted in the 30.01 .2026 in the Meeting held with the Viswa Bharati

sAs lJniversity Ar"rthorities.

(ii) Estimate fbrwarded by the Executive Engineer, Birbhurn Division, Municipal

Engineering Directorate vide Memo No. MED/BlR/|027IIS-18/2022 dated I9.03.2026.

Sir,

This has reference to the above as well as to the discussion held in the meeting dated

30.01.2026.

It rnay be stated that three drain outlblls lie to the water bodies at llhr"rvandanga within Bolpur
Municipality. In the rneeting dated 30.01 .2076, discussions were made on the issue of water pollution of
the said water bodies and it was decided, inter alia, that Municipal Engineering Directorate would visit
the site and to suggest the solutions tl'rereof. Pursuant thereto, the Executive Engineer, Birblium
Division, M.E. Directorate, after visiting the site, has prepared an estimate of Rs. 33,04,983.00 for
diversions of the said three drain outfalls and construction of a culvert there-at. Copy ol' the said
estimate is cnclosed fbr your kind perusal.

It may furlher be placed that the proposecl work o{' diversion of the saicl tlrree outf'alls is
integrally esserrtial to nrake the said three water bodies pollution free and for cornpliance of the solemn
dilectioris of the Hon'ble N.G.T. Eastern Zone Benclr passed in the cited matter.

I theretbre, request you to kindly take appropriate steps lor accordirrg Administrative Approval
& Financial Sanction of the aforesaid estirnatcd cost lor the proposed work.

I humbly further state that the issue is involved in the compliance proceedings pending before

the Hon'ble N.G.'I. and therefore, in the wake of ernbargo created under the Model Code of Condurct

n-^^ 4 ^f t
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5t{
Lreing in fbrce dr"re to ensuing Legislative Assembly Eleclion- 2026 irt West Berrgal. an earnest

approach. if necessary, rnay kindly be rnade to the appropriate authority of the Election Conrmission of

India to accord sanction to carry out the proposed scheme ol'diversion of these drain outlalls on urgent

basis in view of compliance of the solemn directions of the FIon'ble N.C.T'

Yours faithftrlly,

Encls: As stated.

District
irbhum.

MernoNo +eq{q /RM

Copy fbrwarded for information and necessary action to:

L The Registrar. Viswa Bharati lJniversity.

2. The Chief Enginecr, South Zone, M.E. Directorate.

3. The Superintending Engineer, West Circle, M.E. Directorate

4. The Chairman, Bolpur Municipality

District

Date:25103/2026

..#*.

*"1,#i';.,-Y#/1.
Ldirnnr-.
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+
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BEFORE THE NATIONAL GREEN TRIBI.INAL

EASTERN ZONE BENCH, FINANCE CENTRE,

3m FLooR, NEw ro'frrN, K0LKATA.

Miscellaneous Application No.3 0 12025 IEZ

Arising out of:

Original Application No. 1 29i2022182

In the matter of :

Subhas Datta
Applicant

Versus

Viswa Bharati University & Ors.

.Respondents

FURTHER REPORTS OF COMPLIANCE FILED ON

BEHALF OF THE RESPONDENT NO.3/DISTRICT

MAGISTRATE, BIRBHUM, TO THE DIRECTION

DATED 21,01.2026 PASSED BY THIS HON'BLE

TRIBUNAL IN MISCELLANEOUS APPLICATION NO.

3OI2O25IEZ IN ORIGINAL APPLICATION NO.

r29l2022lEZ.

Sudip Kumar Dutta

Advocate

Mobile No.9874782072
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